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ORDERSHEET 

ORIGINAL APPLICATION No: 	 / 2009 

Transfer Application No 	: --------/2009 in O.A. No.---------------- 

Misc. Petition No 	: --------/2009 in O.A. No -----------------  

Contempt Petition No 	: ---------/2009 in O.A. No.---------------- 

Review Application No 	: ---------/2009 in O.A. No.---------------- 

Execution Petition No 	.:. --------- /2009 in O.A. No.- - -------------- 

74 ) Applicant(S) 	: --------------------------------------------------------------- 

Respondent (5) : ---------------- -----------------------------------------------  

A 41,e~4, _?~-, -   --------
----- 	 ç 	7/cc/t  /k4' 

Advocate for the : -------------------
{Respondent (S)} 

Notes of the Registry 	Date 	 Order of the Tribunal 

Non-payment of Gratuity to the 

Applicant is the subject matter of grievance 

raised in this O.A. filed under Section 19 of the 

Administrative Tribunals Act, 1985. 

We have heard Mr.A.Dasgupta, 

learned counsel for the Applicant and 

Dr.J.L.Sarkar, learned Standing counsel for the 

Railways. Dr.J.L.Sarkar intends to obtqin 

instruction in the matter. 

Call this matter on 21.10.2009 awaiting 

instruction from the Respondents. 

Send copies of this order to the 

Respondents along with copies of this O.A. 

Free copies of this order be also 

supplied to Mr.A.Dasgupta, learned counsel for 

the Applicant and to Dr.J.L.Sorkar, learned 

Standing counsel for the Railways. 

(M.K.6a~UfrAvedi) 	 (M.R.MFinty) 
Mmbe ) 	 Vice-Chairman 
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Proxy counsel for DrJ.L.Sakar, learned 

Standing counsel for the Railways, seeks tour 

weeks time to file written statement. 

List on 24.11.2009. 

(Madan Kur~r  Chaturvedi) (Mukesh Kumar Gupta) 
Mthber (Al 	 Member (J) 

/bb/ 

24.11.2009 	Dr.J.L.Sorkar, learned Standing counsel 

for Railways seeks further time to file reply. 

Reluctantly we allow the adjournment. 
List on 18.12.2009. 

(Madan Kur Choturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J 

/bb/ 

	

16.12.2009 	Enabling the Respondents to file 

reply within four weeks extended period 

case is adjourned to 2.01 .2010. (2 I. 2o). 

t.I 
F.' 

(Madan Kumr Chaturvedi) (Mukésh Kumar Gupta) 
Member (A) 	 Member (J) 

/PI 

	

20. .2010 	Learned pràxy counsel for,  the 

Respondents states that reply is ready and 

the some will be filed within a week. 

List the matter on 3.2.2010. 

Madan KumThaturvedi) 	(Mukesh Kumar Gta) 
Member (A) 	.•. 	 Member (J) -. 
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03.02.2010 Vide order dated 20.01.2010, learned 

proxy counsel for Respondents stated that 

reply is ready and same would be filed within 

a week. Today Dr.J.L.Sarkar, learned 

Standing counsel appearing for Railways 

states that he needs four weeks further time 

to file reply. 

b b>% 
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As a matter of last chance, time is 

extended by four weeks to file reply. 

List on 05.03.2010. 

(Madan Kumar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

05.03.2010 	It is stated that Mr.A.Dasgupta, 

learned counsel, who is to argue for 

applicant, is not available due to personal 

1  reasons. Eyen rejoinder is not filed. Granting 

opportunity to file rejoinder, if any, case is 

adjourned to 16.03.2010. 

(Madan Kmar Chaturvedi) (Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

/bb/ 

s4o 	
1.03.2010 	Mr. K.M. Haioi, proxy counsel for 

Mr. A. Dasgupta, learned counsel for 
applicant appeared and prayed for three 
weeks time to file rejoinder. 

List on 06.04.2010. 

(Madan Kuni'Sr Chaturvedi') 
Member (A) 

/pbl 



1 
S 	 O A.178 of 2009 

06.04.2010 	Learned counsel for' the Applicant 
states that rejoinder is not necessary. In 

• 	the circumstances, matter may be heard 

Z, 	 011 merQthr$p4y 

List the matter on 27.4.2010 for 
hearing as item No.1. 

(Madan 
L 

 r Chaturvedi) (Mukesh Kumar Gupta) 
Mcmhcr (A) 	Mombcr (j) 

/lm/ 

27.04.2010 	Proxy 	counsel 	states 	that 
Mr..A.Dasgupta, counsel for Applicant who 

is to argue the matter, is out of station 

• 	and therefore, prays for adjournment. 

List the matter on 3rd May 2010. 

H 	VV• V V 

(Madan KuChaturvedi) (Mukesh Kumar Gupta) 

	

Member (A) 	Member (J) 

Im 

03.052310 	Lecrned proxy cou- el for respondents 
• 	 - 	 •' prays for acounment on the grou,d that 

V 	 Dr.J.L.Sarka-, who is appeaing for the 
V 	 V 	 •• • 	 V 	 respondents is in persord difflcLdly. 

V 

V 	
Adjou-ned to 12.052310. 

(Madan Ki.mar Chabrvedi) (Mt..kesh Ktxnar GLpta) 
•  

/bb/ 	
Member (A) • 	Member (J) 
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12.05.2010 	Heard Mr. A. Dasgupta & Mr. IC.M. 
Haloi,, learned counsel for Applicant and 
Dr. J.L. Sarkar. learned Standing counsel 
for Railways. 

Hearing concluded. Reserved for 
orders. 

(Madan Kuuiar Chati*vedi) 
Member 

/pbi 

	

1405.2010 	judgment pronounced in open 
C. Coint kept In separate sheets. 

IV 
)( " 

The O.A. is dismissed In terms of 
said order. 

- 

(Madan Kumar Chaturvedi 
Member 

IpbI 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 178 of 2009 

DATE OF DECtON: '14 -05-2010. 

Abdul Hussain 
.. 4rpficant/s 

Mr. A. Dasgupta 
. ........ . . ....... ... * ........ .......... ......... ........... a41dvoccites for the 

Applicant/s 

-Versus - 

U.OJ & Ors. 
.................................................. . ............. . ......... .. Resrrcjent/s 

Dr. J.L. Sarkar, Raitway Standing Counsel. 
aa.•*a.e.nn. .......... .......... ........a ....... .....kdvocate for the 

Respondent/s 

CORAM 

THE HON' BLE MR MADAN KUMAR CHATURVEDI, MEMBER(A) 

Whether reporters of local newspapers may be allowedtp'see 
the judgment? 	 Yés94o 

Whether to be referred to the Reporter or not 2 

Whether their Lordships wish to see the fair copy o/ 'fhe 
judmenf? 	 ' 	 Y,Øs/No 

H 
Judgment delivered by 	 M 	r(A) 



O.A.No. 178 of 2009 

CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

Onginal Application No 178 of 2009 

Dote of Order This the 141h Day of May, 2010. 

THE HON'BLE MR M K.CHATURVEDI, ADMINISTRATIVE MEMBER 

• 	Abdul Hussain. 	•. 

• 	Son of Late Abdul Hamid 	 : 
Resident of Village - Pub Madhab DevNagar • 	Near Goshata Hill Side 

• 	P.O. - Devkotanagar 
Guwahati -11, Dist- Karnrup, Assarn. 	..Apphcant 

• 	By Advocate: . Mr. A. D.àsgupta 	. 	. 	. 

• 1. 	Union of India 	•• 
(Represented by the General Manager 	..• • • 	N.F. Raitwoy, Mäligaôn  
Guwahati - li). 	 .. 	 . 

General Manager .: 

N.F. Railway, Maligaon 	. 
Guwahati - li. 

Deputy General Manager (G) .. • 	N.F. Railway, Maligaon 	. 
Guwahati 11.. 	,. 

•4•. 	Senior Divisional Engineer 
•.N.F,.Raiay; 	ligaon 	. 	•• 

Guwahati -ii.. 	•. 	 • 	 . 	 ...Respondents 

• 	ByAdvocate: 	•Dr.J..L Sarkar, Railway Standing Counsel. 

ORDER 

HON'BLE M K. CHATURVEDI, MEMBER (A) 

By this O.A, Applicant makes a prayer to issue direction to 

the Respondents for not deducting penal rent from thegratuity of the 

applicant and to release the service gratuity to the Appricant. 

• 	 . 	 .5 	 . 	 . 

• S 	 • 	 • 	 S.. 	 • 	 . Pageiof5 

I-  f 



O.A. No. 178 of 2009 

Applicant is a retired Railway employee. He was appointed. 

on compassionate ground. After his appointment, the Railway Qtr. No. 

23/B, Type-Il at Central Gotanagor was allotted to him and he has 

occupied the said quarter. He was retired compulsorily from Railway 

Service w.e.f. 05.04.2007 due to punishment. He took permission to retain 

the said Railway quarter for next eight months. This permissible period has 

already been expired on 04.12.2007. He did not vacate the quarter on the 

ground that his mother and brother are living in the said quarter and they 

are not willing to vacate. 

Mr. A. Dasgupta, learned counsel for Applicant relied on the 

Full Bench Judgments in the case of Wazir Chand Vs. Union of India & 

Others (O.k No. 2573 of 1989 doted 25.10.199O-PInclpdl Bench). He also 

relied on some other decisions to buttress the point that Railway 

authorities can not deduct outstanding penal rent from gratuity amount. 

He referred the prescription of Section 4(6)(b)(i) and (ii) of the Payment of 

Gratuity Act, 1972 by which amount of gratuity can be withheld only in 

the context of the circumstances enumerated in the said Act and 

outstanding penal rent is not a condition for withholding the gratuity. 

Dr. J.L. Sarkar, learned Standing Counsel for Railways 

submitted that the Applicant was under obligation to vacate the quarter 

after the expiry of permissible period of retention. Vacation means formal 

vacation. Since he was occupying the quarter, it was mandatory on his 

part to deliver the possession of the sad quarter to the Railway outhorlies. 

It was not done. Whether he lives in the quarter or his relatives are not 

material altiunde to which it can be said that mitigating circumstances did 

exist for exonerating the applicant from payment of the penal rent. 

Page 2 of 5 
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5. 	In regard to the question, whe1her Railway authority can 

deduct the penal rent from gratuity arrount, Dr. J.L Scikar, learned 

Standing counsel for 'Resp ndents'invited rry'attention on the Sub Rule 8 

of Rule 16 of the Railway. Services '(Pension Rules),'1993. The relevant 

portion of the said Rule reads as undec 

• 	 "8(a) In case where a railway accommodation Is 
not 'vacated after sUperannuation of the Railway 

• servant or after  cessation of his services such as 
on voluntary retirement, compulsory retirement, 
medical invalidation or death, then, the full 
amount of retirement gratuity, death gratuity or 
special contribution to provide,t fund, as' the 

'case may be, !!be  withheld. 

(b):The amount withheld under clause'(a) shall 
remain' with 'the Railway administrdtioh "in" the 
form of cash.  

(C) In case the Railway accommodation is not 
vacdtéd even after the permissible period of' 
retention after the, superannuation, retirerent, 
con Of seMcé or death, as the áe may  
be1  the railway administration shall have the right 
to withhold, recover, ,or 'adjust from' the Death-
cum-retirement Gratuity, the nOrmal rent, special 
licence fee or damage rent,'as may be' de 'from' 
the 'ex-railway employee and return only ' the 

'balance, if any, on' vacation, of the' Railway' 
accommodation. ' 

Any amount remaining unpaid after the 
adjustrnnt made under clause (c), may also be 
recovered without the consent of the pensioner 
by the concerned Accounts Officers from the 
dearness relief of the pensioner, until full recovery 
of such dues has been made.  

Dispute,' if any, regOrdihg recovery'  of 
damages or rent from the exrailwdy employee 
shall be subject to adjudication by the 
concerned Estate Officer apponfed under tle 
Public Premises' (Eviction of ' Unauthorized 

• 	 , ' Occupants), Act, 1 971 (40 of 1971)." 

Page 3 of 5 



O.A. No: 178 of 2009 

It was submitted that this is a special provision and it will prevail over the. 

general provisions and the judgments referred to were not rendered In the 

context of the of oresaid special provision. 

6. 	I have heard the rival submissions in the light of material 

placed before me and precedents relied upon. in the case of Wazlr 

Chand Vs. Union of India & Others In O.A. No. 2573 of 1989. dated 

25.10.1990, it was held vde para 11 that the right to withhold CCRG is 

subject to two important conditions. These being: 

only an appropriate amount can be withheld from DCRG 
and 
if the same is permissible under the Rules in force. 

7. 	It is a trite law canonized in the dictum: GENERALIA 

SPECIAL1BUS, NON DEROGANT (general things Will not derogate the 

special things.) 

8. 	In confirmity with the aforesaid dictum, it is imperative to 

• apply the prescription of Sub Rule 8 of Rule 16 of the Railway Services 

(Pension Rules), 1993 which makes it abundantly ctear that in the 

eventuality of Raitway quarter accommodation has not been vacated 

• after superannuation from the Railway Service and after the permissible 

period of retention full amount of retirement gratuity shaft be withheld. 

There is no ambiguity in these provisions 

9. Indisputably, the family members of the Applicant are 

residing in the quarter even after the permissible penod of retention 

Applicant failed to fulfill obligation of surrendering the possession of the 

quarter to the Railway .  authorities.. As such there exist no infirmity in 

deducting penal rent from gratuity amount. 

r Page 4 of 5 



O.A. No. 178 of 2009 

In the resuPt, O.A. stands dismissed. No costs. 

(MADANJMciAR CHATURVEDI) 
ADMINISTRATIVE TRI&IJNAL 

/PB/ 

Page5of5 
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ThE CENT 	 cllrlh  

GUWAHATI BENCH,\ 
GUWAHATI 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

• 	 Q.....Application.No .......?.../2oo9 
Abdul Hussain 

........Applicant 
-vs- 
Union of India & Ors. 

• 	 Respondents 
SYNOPSIS 

The applicant is a retired employee of NF Railway having retired on 05.04.07. 
He was given compassionate appointment on the death of his father who was also a 
railway employee postted at Maligaon. The applicant was allotted a quarter being Qr. 
No. 23/B Type II at Central Gotanagar vide allotment order No. 2/314/4Pt. X1111356 
dated 21/07/70. He was staying in the quarter with his family, his mother and his 
brother with his family. 

After his retirement he shifted his family to his own house, but could not hand 
over vacant possession of the quarter to the railway authorities as his mother & brother 
did not leave the quarter and continued to stay there.. The applicant tried his best to 
hand over the quarter to the railway administration, but could not succeed. The 
railway authorities also din not release his gratuity. 

After some time the railway authority initiated a proceeding against the mother 
of the applicant by issuing notice under the Public Premises (Eviction of unauthorized 
occupants) Act, 1971 and an order of eviction was passed on 07.12.07 by the Estate 
Officer. Thereafter, no effective steps have been taken by the respondents to evict the 
unauthorized occupants and till today the applicant's mother & brother are occupying 
the quarter. 

The respondents are now not releasing the service gratuity of the applicant and 
adjusting penal rent of quarter from the gratuity inspire of the fact that an order of 
eviction have been passed way back on 07.12.07. 

Being highly aggrieved by the action of the respondents in not releasing the 
gratuity of the applicant and deduction of penal rent there from, the applicant has 
approached this Hon'ble Tribunal for redressal of his grievance as his representations 
before the General Manager, NF Railway Dy. GM (G), NF Railway failed to yield any 
result. 

Filed by 

A&ocate 
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GUWaht BeflC1 

IN THE CENTRAL ADMINIS 
GUWAHATI BENCH 

V L TRIBUNAL 

GUWAHATI 

(An application under section 19 of the Adrnithstrative Tribunal Act, 1985) 

Original Applicati. .n ...0 ... /.L.. 
Abdul Hussain 

Applicant 
-vS- 
Union of India & Ors. 

Respondents 

r 

LIST OF DATES 

Particulars 	 Annexures 

Quìarter allotted to the 
applicant vide order 
no. 2/314/4 Pt.XIII/356 

Applicant retired from 
service. 

Case ified by the railways 
Before the Estate Officer against 
The mother of the applicant under 
the provisions of Public Premises 
(Eviction of Unauthorized & 
Occupants) Act, 1971. 

Order of eviction passed by the 	II 
Estate Officer in Eviction Case 
No.EOIMLG/Qr./47/2007 

Letter of Estate Officer to Sr. 	III 
Divisional Engineer requesting him 
to evict the °occupant. 

Letter of the Chief Security 	'V 
Commissioner to the Estate 
Officer assuring him to provide 

Dates 

21.07.70 

05.04.07 

31.10.07 

07.12.07 

24.07.08 

Pages 

13-\4 

15 



- 	 . 

- I 

S&'L9 \ 

- 

Assistance during eviction. 

Representation submitted by the V 
applicant to the Estate Officer to 
complete the eviction process and 
to take vacant possession of the quarter. 

Letter of the mother of the VI 17 
applicant to Dy General Manager (G) 
asking him to allow her to stay 
in the quarter. 

12.11.08 	Representation of the applicant VII 1 	- t 
Before the General Manager, NF 
Railway Maligaon. 

21.01 .09 	Representation of the applicant VIII 20 	R 
Before the Dy. General 
Manager (G), NF Railway, Maligaon. 

Filed by 

tt 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, 

GUWAHATI 
(An application under section 19 of the Administrative Tribunal Act, 1985) 

Original Application No ..... !.9.? .../2009 
Abdul Hussain 

Applicant 
-vS- 
Union of India & Ors. 

Respondents 

INDEX 
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Original Application 

Verification 

Annexure 

Annexure 

Annexure 

Annexure 

Annexure 

Annexure 

Annexure 
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Vakalatnama 

Notice 
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II 
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IN THE CENTRAL ADM1NISTRATWE TRIBUNAL . 

Guvmah GUWAHATI BENCH, 
GUWAHATI 	 IT 

(An application under section 19 of the Administrative Tribunal Act, 1985) 

Origini Application No .....  ........./2OO9 

1, 	PARTICULARS OF THE APPLICANT: - 

Abdul Hussain 
Son of Late Abdul Hamid 
Resident of Vifiage - Pub Madhab Dev Nagar 
Near Goshala Hill Side, P.O - Devkotanagar, 
Guwahati -11, Dist - Kamrup, Assam. 

2. 	PARTICULARS OF THE RESPONDENTS : - 

Union of India, 
(Represented by the General Manager, N.F. Railway, 
Maligaon, Guwahati - 11) 
General Manager, 
N.F. Railway, Maligaon, 
Guwahati - 781011. 
Deputy General Manager (G), 
N.F. Railway, Maligaon, Guwahati -11. 
Senior Divisional Engineer, 
N.F. Railway, Maligaon Guwahati - 11. 

93 PARTICULARS OF THE ORDER AGATh T WHICH THE APPLICATION 
IS MADE: - 

This application is made for non-payment of service gratuity due to the 
applicant and realization of penal rent of qu2rter from the due gratuity. 

4. 	JURESDICTION OF THE TRIBUNAL: - 

The applicant declares that the subject matter of the application is within 
the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: - 

The applicant further declares that the present application is within the 
limitation prescribed in Section 21 of the Administrative Tribunal Act, 1985. 
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FACTS OF THE CASE: - 	
Quwahatt Ber) 

 

6.1 	That the applicant is a retired railway employee having retired 
from service on 05.04.07 as OS —II from the office of CCO/MLG. 

6.2 	That the applicant states that his father was a railway employee 
and worked at Maligaon. He died while in service and on his 
death the applicant was given appointment on compassionate 
ground. On his appointment a Staff quarter bearing No. 23/B 
Type II at Central Gotanagar was allotted to him vide allotment 
order No. 2/314/4 Pt XIII/356 dated 21.07.70. It is stated herein 
that this quarter was earlier allotted to the father of the applicant 
and after his death the same had been re-allotted to the applicant. 

A copy of the allotment order dated 
21.07.70 is annexed as Annexure: - I. 

6.3 	That the applicant states that after his retirement he has shifted 
his family to his own house at Madhab Dev Nagar, Boragaon, 
Guwahati, but his mother Mosuman Nesha and brother including 
his family, who were staying with the applicant in the quarter, 
did not leave the quarter and continued to occupy the same and 
till today the quarter in question is under their possession. 

6.4 	That due to unauthorized occupation of the aforesaid quarter by 
the mother & brother of the applicant he could not hand over 
vacant possession of the quarter to the railway authorities. As a 
result the railway authority have withheld his service gratuity 
and started realizing rent from him. Normal rent was realized for 
the period 05.04.07 to 04.08.07 and from 05.08.07 to 04.12.07 
double of the assessed rent was realized. 

6.5 	That the applicant being unable to hand over vacant possession of 
the quarter approached the railway authority for initiating action 
for taking possession of the quarter in question. Accordingly, a 
case was filed by the railway authorities before the Estate Officer, 
N.F. Railway, Maligaon under the provisions of the Public 
Premises (Eviction of Unauthorized Occupants) Act, 1971 on 
31.10.07 against the mother of the applicant. A case, being 
Eviction Case No. EO/MLG/Qr/47/2007, was registered by the 
Estate Officer and initiated a proceeding was initiated by issuing 
notice to the mother of the applicant. The Estate Officer, 
thereafter, passed an exparte order on 07.12.2007 for vacation of 
the quarter by the unauthorized occupant within 15 days from 
the date of receipt of the order 

A copy of the order dated 07.12.2007 passed 
by the Estate Officer is annexed as 
Annexure: - II. 
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M. That the applicant states that his other 	EFFIIiAi6t vacale 
the quarter inspite of the order oe state 	cer passed on 
07.12.2007. The Estate Officer, thereafter, vide letter dated 
24.07.08 addressed to Sr. DEN/MLG requested him to evict the 
unauthorized occupant from the quarter immediately and if 
required by application of force. In response whereof the Chief 
Security Commissioner, N.F. Railway, Maligaon vide his letter 
dated 11.08.08 assured the Estate Officer of providing assistance 
by deputing RPF Staff at the time of eviction. 

Copies of the letter dated 24.07.08 and 
11.08.08 are annexed as Annexure: - III & 
W respectively. 

6.7 	That the applicant states that surprisingly the railway authorities, 
thereafter, did not proceed in the matter and no steps were taken 
for evicting the unauthorized occupants and to take vacant 
possession of the quarter. The railway authorities are silent in this 
matter and realizing penal rent from the service gratuity of the 
applicant which is yet to be released. The applicant finding no 
alternative approached the Estate Officer to complete the eviction 
process and take vacant possession of the quarter so as to enable 
him to clear his liability of penal rent. But, unfortunately nothing 
has been done till date. 

A copy of the representation submitted by 
the applicant before the Estate Officer is 
annexed as Annexure: - V. 

6.8 	That the applicant apprehends that the inaction on the part of the 
railway authorities in completing the eviction process and taking 
vacant possession of the quarter is the result of a connivance of 
the railway authority with his mother & brother. This is fortified 
from a letter of the mother of the applicant addressed to the 
Deputy General Manager (G), Maligaon who is also the Estate 
Officer asking him to allow her to stay in the quarter until the 
due amount of gratuity of the applicant is adjusted as penal or 
damage rent. 

A copy of the letter addressed to Deputy 
General Manager (G), N.F. Railway, 
Maligaon by the mother of the applicant is 
annexed as Annexure: - VI. 

69 	That the applicant, thereafter, submitted a representation before 
the General Manager, N.F. Railway, Maligaon on 12.11.08 
narrating the facts and circumstances and requested him to look 
into the mater and take appropriate action. This was followed by 
another representation before the Deputy General Manager (G) 
N.F. Railway, Maligaon on 21.01.09 to take vacant possession of 
the quarter. 
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Copies of the representation dated 12.11.08 
and 21.01.09 are annexed as Annexure: - 
VII & VIII respectively. 

6.10,..— That the applicant states that the respondents have not yet 
evicted the unauthorized occupants from the, quarter and have 
not taken possession of the same. His service gratuity has also not 
been released till date and the respondents are withholding 
hisgratuity to adjust the penal rent from the gratuity. 

6.11 	That the applicant states that his mother is getting family pension 
and his brother is engaged in private works and capable of 
maintiining his family. That apart, the applicant is willing to take 
his mother in his house, but she is not vacating the quarter to stay 
with the applicant. Thus, the applicant is made to pay penal rent 
for no fault on his part and due to inaction on the part of the 
railway authorities who failed to evict the unauthorized occupant 
inspite of order of eviction. 

7. GROUNDS FOR RELIEF WITH LEGAL PROVISION: - 

Being highly aggrieved by the action of the respondents the applicant 
prefers this application on the following amongst other grounds: - 

- GROUNDS- 

For that the respondents have failed to evict the unauthorized 
occupants from the quarter inspite of an order of eviction passed 
by the Estate Officer and they are penalizing the applicant by 
charging penal rent to cover their failure to act in accordance 
with law. The action of the respondents in withholding the 
gratuity of the applicant and adjustment of penal rent from the 
same is arbitrary and ifiegal. 

For that the respondents are aware of the fact that the applicant 
has left the quarter with his family on his retirement, but could 
not hand over possession of the quarter to the respondents as his 
mother & brother did not vacate the same and as a result a 
proceeding was initiated under the Public Premises (Eviction of 
Unauthorized Occupants) Act, 1971 against his mother by issuing 
notice and ultimately an order of eviction was passed on 07.12.07. 
In such circumstances the action of the respondents to charge 
penal rent from the applicant for alleged occupation of quarter, 
when in fact his is not in occupation of the same, is arbitrary, 
whimsical and against the provisions of law. 

For that it is settled law that deduction of rent in respect of 
quarter which is not in occupation of a person is not sustainable 
in law. The fact that the quarter in question is under occupation 
of an unauthorized person is known to the respondents and for 
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which an order of eviction has been passed, but the same was be 
given effect to for the reasons best known to the respondents and 
hence the action of the respondents in withholding the gratuity 
and realization of penal rent amounts to arbitrary exercise of 
powers. 

For that gratuity is not a bounty, but a valuable right accrued and 
property of an employee. Hence delay in disbursement of the 
same makes the employee entitled to interest. That apart, the 
same cannot be withheld by the employer on the ground that the 
employee had not vacated the quarter allotted to him while in 
service. The gratuity amount payable to an employee can neither 
be attached nor any recovery be made from such amount. Thus 
the action of the respondents in withholding the gratuity of the 
applicant for a considerable long period and realization of penal 
rent from the same is legally not tenable and deserves 
interference for this Hon'ble Tribunal. 

For that the failure on the part of the respondents to evict the 
unauthorized occupant of the quarter inspite of an order of 
eviction date 07.12.07 is a result of a connivance between the 
respondents and the unauthorized occupant which apparent from 
the letter (Annexure VT) wherein the mother of the applicant 
requested the Deputy General Manager (G) to allow her to 
occupy the quarter till the gratuity due to the applicant is 
adjusted with the penal rent. The applicant has been victimized 
by the respondents and made to suffer for no fault on his part. 

For that the respondents have arbitrarily withheld the gratuity of 
the applicant and realizing penal rent from the gratuity amount 
and hence the same is violative of Article 21 of the Constitution 
of India. 

DETAILS OF THE REMEDIES EXHAUSTED: - 

The applicant has no other alternative remedy except approaching this 
Hon'ble Tribunal. The applicant demanded justice which has been denied to 
him by the respondent authorities. 

MAITERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 
COURT OR TRIBUNAL: - 

The applicant declares that the subject matter of this application is not 
pending before any court of law, any other authority or any other branch of 
this Hon'ble Tribunal. 

RELIEF SOUGHT: - 



That in the premises aforesaid the applicant prays that this Hon'ble Tribunal 
may be pleased to call for the records, issue notices on the respondents to 
show cause as to why: - 

the respondents shall not be restrained from deducting/ realizing 
penal rent for occupation of quarter from the gratuity of the 
aUEtE 
the respondents shall not be directed to release the service gratuity to 
the applicant. 

11. INI'ERIM ORDER IF ANY PRAYED FOR: 

During pendency of this Original Application, in the interim, this Hon'ble 
Tribunal may be pleased to direct the respondent not to deduct / adjust any 
rent from the applicant's due gratuity in the interest of justice. 

Details of IPO: 

IPONo. 

Date of issue 

To whom payable 

Payable at 

Documents: - 

5967 W2Q2 5 0 

IEJLGfl-J Cf 

:- 

Centrai AdministratveThbuna 

-8 SEP 2009  

Gu'ah.i Br*, 
Li 

Detail particulars of documents enclosed are indicated in the index. 
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Guwahati Bench. 
VERIFICATION 

I, Abdul Hussain, Son of Late Abdul Hamiz, aged about 60 years, resident of 
Village - Pub Madhavdev Nagar, Near Goshala Hill Side, P.O - Devkotanagar, 
Guwahati - 11, District - Kamrup, Assam do . hereby declare and verify that the• 
statements made In paragraphs ..... 

....................are true to my knowledge and belief and that made in 
paragraphs ....... 
are true to my inThrmation derived from the records which I believe to be true and rest 
are humble submissions before this Hon'ble Tribunal. 

I sign this verification on this the . .'lay of September 2009 at Guwahati. 

p I 4 s6,1 i - 

Signature 



Central AcmiiIirTribUflai 

- 8 SEP 2009 

Guwahati Bench 
rith 

(Typed Copy Relevant Portion) 

N.F. Railway 
General Manager's Office, 
Maligaon, Guwahati - 11. 

No. Z/314/4 pt. XIII /356 	 Dated: - 22-0-7-70 

OFFICE ORDER 
(A).  ......... ..................... 

........... ..................... 

................. .............. 
(D)................................ 

(E) 	The General Manager has approved of the following allotment of Staff quarters as 
recommended by the Housing Committee as a special case as they were originally appointed 
on compassionate grounds. These allotments will take effect from the date of causality of 
their Father / Husband with whom they were residing prior to their appointment and 
continued to reside in the same quarters. 

S.No. 	Name Designation I Office Ojs. No. & Location 

Miss Anjana Sengupta 
Smt. Maniki Bordoloi 
Smt. Bimala Das 
(she is entitled for typ 
Allotted a type I qrs.) 
Sri Abul Hussain 

Typist/DCOS/PNO 
RlSorter/PRO 
RlSorter/GM 

I and will be 

peonJCCS/G 

DS/14-A Type II Rest Camp 
68-G K. BaganJGHY 
83/B type Il® Goshala 

23/B type 1(P) 
Central Gotanagar 

Smt. Bimala Das, RlSorter/GM's Office, SL No. 3 of (E) will take occupation of the Qrs. No. 
25/B type I at Goshala which is now under occupation of Sn N.R. Mahajan, H/ Translator 
/CPO, SL. No. 3 of (C). Sri R.N. Mahajan, H/Translator/CPO will take occupation of qrs. No. 
83/B type II (Pucca) at Goshala which is now under occupation of Smt. Bimala Das, 
R/Sorter/GM's Office SL. No. 3 of (E). 

Sd/- Illegible 
21/7/70 

Chairman 
Housing Comxnittee/MLG 

Copy to AEN/IC/PNO with 6 spare copies for lOWS. 
CPO/Bill, FA&CAO/Inspection Section, EC/MLG,PNO,GHY,DCS, COS, DSTE, DEE/LMG. 
ASTE/WS/PNO, AO/NGC, SS/GffY, EF/PNO, COS, TA&CAO, CCS, PRO, Secy. to GM, 
CCS/G, CCS/C1/MLG. DM0, XEN/FCW/MLG. DCOS/PNO. CPO/MLG. 

Representative N.F. Rly. Employees UnionlMazdoor Union Staff concerned. 

Sd/- Illegible 
21/7/70 

Chairman 

ti<_u4v1 	vt" /14k 
	 Housing Committee tMLG 
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EVl.CTION:CAS NOE.O/MIfr/Qr/ 47... 	. 

uu 	 wid 	/GAbctl3u fi 

TYp. 	 .•t 

Wi-IEREPS .1, the urciersj.!ocir1m of opinion,' o tIertson rcori'J 
blow, that you n.re. in uriuth-risd occupatimr. of P.th11;C Prelois3 
Sp - Cifid in th 	SchecUle bel:w. 

rASoNS 
The ca 	was h.'rtrd c 	L x. pare on date. Previously NOtiCe:u/S 4(1) 

of th public prmi.ses.(;,viction of TjrlrLuthorised Occuoants)Act ,1071, wr; 
±ss.d to th Opp. Party -to show cause as to why an order of eviction. 
should not: he. prsse.d against iir1. ior up .Torisct occupation of Railav 
Qiarter under the provision of the sriid Acts Despite receipt of show 
cOflS 1LiC tUe Oppo Party aa o - itflr turn up for heri% nor 
submit hny documentary evidence in support of his claim on the siibject 
fly. Quarter. 

On perusal of the -petitior SU:)nJ.ttecl by the :titi0ner 	fly. I 
am of the -vi-w that the Onp party is an tT!rtutho:cised Occupant of t;h 
I1y' Qr.inuestion and -  hence, he is liable to he..pvlcted from tl1ls 
T!publjc Preriises 	as per P. IP, ict, 10710 

ix..Party order is hereby passed. for vacation of the sa-id fly 
by th Opp. Party. 	 . 	 . 	 . 	

. 

No , there'ore, in exercis -of the powers conferreu on me 
- 5(i) of tfl public Prerises -(Evict1on-o$ -Unn:utnorrsea:Occm-,a'rit s 

197L 9  I ci.o ilerehy or cter y o ut ant alj. peisons wtio may he in occupation 
of the s-.ici pres?s or ary portv uieoC 	o van a th el s -cLc prer1 r  
within 15vs fro'i the Lla C 'f 	-ir ')l tlii s or - r 	In th 	ve't 
of refusal or failure to complr wfth-the order: within the period 
spefied nh1jOTe, you and all otIic persons conéerrtd are .- l.ihh1 	to 
evictd from the said premises, if ned he by use of such force a 
may be necessary. 

SCHEDULE. 

fliT Or. No. 	 .. Type 	 at 

ir p.3, Jalukbari Dist. In.mr.up md. bolinded by 

North 

:ast  

S 
Copy forwarded for information and r.c/.00ry action t 

1. Sr.DN/MLG ,(2) 
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EO/MLG/G - 14/Pt. -IV 

Sr. DEN/MLG. 

IN THE MATTER OF 

Eviction of Rly. Qr. No. 23/13, Type -II at Central Gotanagar 
by MOSUMAN NESHA 

AND 

IN THE MATTER OF 

Eviction Case No.: EO/MLG/QRJ47/2007.  

I 	SCP 

 i3tI B8tc 

• 1 

Apropos to the captioned subject Mosuman Nesha widow mother of Abdul 
Hussain, retired OS/il_under CCO/MLG had occupied thLaforeQte 

unauthorized since 05-12-07 after expiry of pe'niissible period on & from05-12-07. 

The said Qrs. is still under occupationcf his family members in spite of Final 
order passed under Sec 5(1) of P.P. Act. 171 against them. 

IPSO FACTO, A'ater & Electric current was/disconnected 4ut ,iIlegally 

	

/ 	 .1 	F - • 	took electric and Wa7 connection from theirown. It isf serious offencfr 

The undersigned is requested, to evict the unauthorized occupant from the said 
Quarter immediately if so required2may do so forcibly under Sec. 5 (ii) of P.P. Act. 
1971. • 

Contd. 2. 



Thismay please be treated as MOST URGENT. 

Estate officer & Dy\IM (G) 
NFR1y.MLG. 

	

1' 	Co 	tó•- 	: 
ADEEIMLG. - He is requefri to take action for disconnection of de icäl 

/ 
connection m the manner deem9t7& proper.  

SSE/W/Hd. Qr. 

He is r1ted to take similar action m respect of disconnection of 
water connection jimediate1y 

(in) CSC/MLG - For information and kind action please 

	

• 	 -. 	 . 	 . 	 .••.•. 	 .• 	

* • __ 

Date 24th July 08 

ta 	Dy. GM (G) 
SEP U  
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FRONTIER RAILWI\ 

(j KL (JI 1 I'lL CI-flLl 	CUilTY COMMISSIGI LI 

MAL1GAON, cu'V'.JAHATl-78Ol 1 

Phone 2676020 Fit X: 036125 703 76 

. p/57!Afi-' 	
August 11, 208 

Estate Officer & DGM (C 
N.y. Railway. MaligaOn. 

Sh: hi tC It 	{) evcUo O RaiIway Qrs No423m Type-U 

	

( 'ft1 r:tl (1: 	by Mosumafl Nesh and n. the 

at t er of cv ic 10.9. 

	

ef: \'our olfice teHer 	'O/MLG/G.14IPt\' dated 25.07,08 

With l'ccta' to YOM  lett:c No. , -cl;ihnVC the necessary as;iStaL wd h int;td 

hy deput in' RPF 	a c and when evici a 'ii is fiXCd. As suc1 it IS rcqUeStt01 giVifl 7riO 

instruCt10 detaa 	i tac the sa 

(~ n 

cenml 	

- 

	

I 9 SEP  luul 	 for Chief Security Coininissio ner 

	

a ?c'ich 	
N.F. R 

Guw h 	
ailway: MalijQii- 

(iiop,i'J)1 !4 ,, i(TU7I 	 -------------- 

I) Si. Dt:.NIMI ( 

	

2) M/MI (; (V) R (loy/M 	and t •( ).-I t-Coy/M LG. (Copies enciOs 	)l neecSSUI y 

act on to pi va e adequate ma npw 	Ir rendering necessary assistanCe). 

for Chiel ecur!'.y Ci;wi.-.;ff:. 
N. F. Raiiwjv: M1 11 

• 

2 

t,44Ji 	
/4tO 

,4LcJ 
L.. 
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Sub:- Vaeatioii ,FRiIway Qiia.ier No. 23 Ii Central Gotaiiigar. 

Sir,  

Most respectfiilI', I beg.to.stateás follows:- 

J. That ,l was allottd Type- I àjiarter No. 	entralGotanagar, MaEigao Vide opyof 
allotment Order No 3IL/4& P '/- 	dated ..';d.: 

.. 	 ) copy enclosed).' 	 . 

That I have retired'from service w.e.€ 5.4.07. 	 H. 

MR 
?Z That I am trying to vacate the said quarters for handing over to the authorities but 

&pendent widowed mother isi recalcitrant and not ameneable to leave the quarters and regardlessz 
oliny objcctions that she is still living tgherein 

That I am unable to yacaté. the quarters in this circumstances and request you kindly to i 
arrange steps,to have.the.quarters vacated and take over it for the Deptt. sothat I can be cIrcd, , 
of any Iiability towards occupation of the said quarters any further 	 - 

And for this act of your discretion and judicious action I vould ever pray. 	 . 

W&A

1  
JIi!1a 

(Abdul Fissain) 
Ex-OS-Il 

0 ccp ULY 	 Office of the 
I' '- 	 . 	Chief Claims.Offlcer, 

Mal'gaon, N F Railway 
wahati ¶3?nch 

Copy to:- 	 . 	 . 
Chairman Housing Committee 	DGMIG)N:FRai1way, Maligaon for information and 
necessary action please. 	. .. 

atwtj 
OYI 

fr 

1,. 	.At . 	 . 

7-1  

: 

. 	
- 

* 	 --- 

1PLz;: 



Dy Ge1ieral Manager (0) 
N F Railway Maligaon 
Guwahati-78 101 1 

	

Sub - Application fo 	w r shoing a compassionate vi' w tor a n extended 
period until the arrangement olalternative ricasure 

Sir, 	 , 
Most respectfully, .1 would like to lay a few lines for. your kind 

considtion and necessary action .pleas. 	 . 
That sir Myself, Mrs Masuman Nessa, a widow of I dte Abdul Hamid ex-

employee I'X F Railway On the premature of demise of m li y ii hand my eldest son 
Abdul Husain got appointed in th compa'sionatc giound SinLi then we have been 
residing in Qrs No /B (Typc-lE) C uth il (jotanagar the ime uarftr we had been 
residing before my husband demise My son Abdul Hussain gut his retirement 31 
March. 2006.and he•.has been residing in his own house at MadhabDev l'Tagar, Near No: 
2 Msjid Bot-agaon GuwahätL Dist- Kamnip (Ass.am).. But he •is •  reii.ictant to provide me 
and my one Un-rnarned daughter and anoth' r divorced daughter 

	

c'b 	 Morover 1 would like to 'infOrm that the gratuity amount of my Son, 
Abdul Hussain is still with railway and, is not released as yet: 

V 	 In view Of the above, 1 would like to request you to Ic kindhearted on our 
i behalf se that we may either be allowed by the railway admrnistratu'n to stay in the same 

, 	quarter until the due amount of gratuity is finished as penal or damage rent or may be 
jreleased if he takes considerate step for our rehabilitation 

k 
 Ø'4 	

So, most fervently, i. would like to request your good office to go. through 

	

'? 	the matter vith a compassionate heart so that we get a little more timefor our dwelling. It 
will be a reat cause to humanity, in granting a compassionate look nto the. matter. 

• 	
. 

JJY 	
y 	. 	. 	 Yours sincere1y., 

o ' 

01 	 . 	. 	 . 
(Msnit. Masurnësa) 

Qrs.No: 23/B, Central Gotanagar, 
' 	. 	. 	. 	 M.aligaOn, Guwàhati-78101. I 

•, 	 . 	 '. 	 . 

4 

Aei- 

L 8SEP 

ZT rrbJ 
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The Gneral Manager, 	 I 	

P 
tiu 

N.F. Railway, 	 4 	- 
Maligaon. 	

GUWeI E3flch 
Respected Sir,  

Sub:- Eviction of Railway Qr. No. 23/13, Type- JI at Central Gotanagar. 

I would like to approach you, with some humble request:- 

That Sir, I am a retired employee and retired from service on 05/04/07 as OS —II 
from CCOLIvILG. 

That Sir, I was allotted Railway Qr. No. 23/B, Type-Il at Central Gothnagar vide 
allotment order No. 2/314/4 Pt. X1111356 dated 21/07j01 after the demise of my 
father, After retirement from my service, I sifted my family to my Own house at 
Madhab Nagar, near 2 no. Majid at Boragaon Guwahatt, Assant But, my mother 
Smt. Masuman Nessa along with my brother is not willing to leave the said 
quarter and hence since 05/04/07 to 04/08/07 normal rent was realized and from 
05/08/07 to 04,'12/07 double of the essessed rent was realized. 

That Sir, thli I want to vacate and hand over the quarter since 05/04/07 to the 

Railway Administration, my mother and brother with the connivance with the 

Railway Authority tried to finish my gratuity money and finish my family by not 
handing over the Railway quarter to tlib authority. 

That Sir, an eviction order, was, paned in eviction case no EO/MLGIQ11I47/2007 
under letter no. EO/MLG/G - 14/Pt. IV dated 24/07/08 which is lying without 
any action. Further, the Chief Security Commissioner_ vide, letter no. 
P157/A/GB/Pt. LV dated 11/08/08 requested the Estate Officer for, fixing a date 
for eviction, but the Estate Officer remain silent since. August/2008 till date. 

That Sir, in this regard again I requested, respected Dy. GM (0) on 27/10/08 to 
evict the quarter and do needful so that I can get relief from penal ient and 

Contd..........P/2 



-i 

/ 
/ 

- -- - S 

1/21/ 	: 

mental agony. But the Estate Officer with the connivance with the other party 
delayed the matter and pushed me into distress. 

Therefore, it is my humble request to look into the matter and do justice. If the 
administration fails to take immediate action within 10 days, I shall take'the necessary 
steps as per provision of law. 

Thanking you, 

g.plJUY 

GuwthW tL?ch 
TT 

copy to:- 
The Sr. Dy. General Managerlcvo 
N.F. Railway, for information and necessary 
action please. 

The Dy. GM (G), N.F. Railway, MLG for 
information and necessaiy action please. 

The Estate Officer, N. F. Railway for 
information. 

Yours faithfully, 

(Abdul Hussain) 
VIII- MadhabdevNagar, 
Near Gosala 
P.O.- Devkota Nagar 
Guwahatj — 781011 
Dist- Kamrup, Assam 

(Abdul Hussain) 
Viii- Madhabdev Nagar, 
Near Gosala 
P.O.- DevkotaNagar 
Guwahatj - 781011 
Dist.- Kamrup, Assam 
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To, The Deputy General Manager 4 
N.F. Railway, 
Maligaon. 

Respected Sir, 
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Sub: - E,iction'ofRailwayOr. No. 234, Type-fl at Central Gotanagar. 

I would like to approach you, with some humble request and kind action please: - 

1. That Sir, I am a retired employee and retired from service on 05104/07 as OS - 
II from CCOIMLG. 

2. That Sir, I was allotted Railway Qr. No. 23/B, Type-IT at Central Gotanagar 
vide allotment order No. 2/314/4 Pt. X11T1356 dated 2 1/07/1970 after the 
demise of my father. After retirement from my service, I shifted my family to 
my own house at Madhab Dev Nagar, near 2 no. Majid at Boragaon, Guwahati, 
Assam. But, my mother Smt. Masuman Nessa along with my brother is not 
willing to leave the said quarter t.nd hence since 05/04/07 to 04/08/07 normal 
rent was realized and from 05/0/07 to 04/12/07 double of the assessed reni 
was realized. 

• 3. That Sir, through I want to vacate and hand over the quarter since 0 5/04/07 to 
the Railway Administration, my mother and brother with the connivance with 
the Railway Authority tried to finish my gratuity money and finish my family 
by not handing over the Railway quarter to the authority. As a result penal rent 
was realized by Railway quarter 1.0 the authority since 05/12/07 till date. 

4. That Sir, an eviction order was passed in eviction case no. 
EO/MLG/QR/47/2007 under letter no. EO/MLG/G - 14/Pt. IV dated 24/07/08 
which is lying without any action till date. Further, the Chief Security 
Commissioner vide letter no. P/$7/AIGB/Pt. IV dated 11/08/08 requested the 
Estate Officer for fixing a date fcr eviction, but the Estate Officer remain silent 
since AugustI2008 till date. 

k&t4J 	
Hay4 
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That Sir, in this regard I requested, respected Dy. GM (G) on 27/10/08 to evict 

the quartr and: do needful so that I can get relief from penal rent and mental 
agony. But the Estate Officer with the convenience with the other party 
delayed the matter and pushed me into distress. 

e was loan from CCS/Kolkata for Rs. 86000/- which will be 
That Sir, ther  realized from the Gratuity of me. if the Gratuity amount is exhausted in the 
penal rent I and my family will be faced a lot of hardship. Further my mother 
and my brother were requested to come and leave with me, but they are 
playing foul trick and wanted to finish all my earnings. Therefore, it is my 
humble request to look into the matter anddo justice by clearing the Railway 
Quarter as early as possible from the unauthorise possession of the occupants. 
Hope that this piece of letter will give me relief and I am 

also waiting  for your 

kind favour on the above eviction matter with sincere thanks. 

Yours faithfully, 

	

8 SEP Lu 	 Abdul Hussain) 
Vill - Madbabdev Nagar, 

GJ&:I Thrh 	 Near Goshala, 

	

. 	
P.O. _DevkdtaNag, 

781011  
Dist. - Kamrup, Assam. 
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Sh.rj Abdul H;wujn 

Vc. 
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( Waitte,ti c;iterctit of espondetris ) 

T!10 57 CUPOOdGlitc. espeCtC1..L11y beg to s±ite 

is  

1 • 	Thit, Md. Abdul Husoiin, i 'etied Or1OyCC WiS 

working is OWII in OCO/MLd'o ofCioo. He wis ippointeci 

on con.1possionnte ground. ACtcr !dc ippointrtent the Riy. 

Qtr. 	23/B, Typo-Il it 0crrbi1 Gotinigi ic illoted 

to hixt nad he iic oce.iiod the siid Qt. And living 
t!ic'e. He is ctired C ulsi1y ioi Ri±lwny Sevico 

w.o.C. 05.04.07 due to punis!ment. H his hikeri c.inn.cc1on 

to otiin the Ely. Qtr. for next 6 months. Aeeordingly his 

pend.csibio period !iic iioidy been c4iod on 4.12.07. 
Lcoo'dingly lie his to iindovcr/vieito the Qt'. on 4.12.07 
he did not vicite mid contiming to keep the Qui:!'te in 

t)OCUpitiOn. 

Eent of Ely. Q'. iCte' retircrtoii i:C dodutiblo 

£rori DQG upto the dito of vicition of the Q rtcr by 

!iiildiFLg ovor to iilwnyc. 

Contd. . . .2 
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The otuity omount 

CefltriAdmsj_ 
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2 FEB2O?O 
Gumbati Pnrh 

er 

getting oil ol crlrn no co including vocticm of Roilwoy 

Qutc: othewie the grotuity ic kept wit! ioN. The 

:cirt of the Qubc upto the period of oce.t tin Ic 

quired to be recove'ed iro DURG tount. 

I&1 •  I. Utwcin hoc oceiying the Qtte which 

woc token ovc by hiit but ho hoc 	 oni honcled 

OVG the Qtto to the ndmiaiotrntion oitc eniccibie 

poiod £o which hic 6rntuity oriotuit hoc not yet been 

eieoced. The corito will be oicoccd after getting vctiori 

epa't £roit the rccp cotive SS (Wokc) concenicd. 

2. 	Thot, in the ciouictoncec the O.A. decevec 

to be dicr.iicced with coct. 
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VELIOnTIoIi. 	 .1 
I, 

yec prcccntly wo'king nc . 	 . . . . . . . . . • • 

i. E. haiiny iiig.ion do !iccby voiiy thit totetcntc 
Edo in ai 1 & 2 ie ti;ic to rV kn 41cd&c nnd bclief 

I !iivc bccti uthorjcd by Lccpozidcnt No. 1 to 

in thic vciio3tion 011 hi bc!1f, w1ic!1 I do 

Ocodin&.y. I hmrc not 	pecd mny rntc:iui £ct. 

4.11) I sign thic vciiiction on thic .. . . VI 

doy of Peb n:y, 2010 ot GuwohoLi. 

~J,K 
I I , 

i gli t,1Dbri/ 

Dit 	: 
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